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SettiDc lip of a Pa'blle Sedor Ia4astry 
ill Bljapar, KanWaka 

2251. SHRI K. B. CHOUDHARI: 
Will th_ Micister of INDUSTRY be 
pleased to state: 

(a) whether Government have any 
proposal to e~tablish a major central 
pulbie sector undertaking in Bijapur 
district, Karn£rtaka; and 

(b) if so, details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI P. 
A. SANGMA): (a) and (b). Decisivns 
in regard to the locations of central 
Public sector Proj'eCts are based on 
techno-economic considerations. How-
ever, the Sixth Five Year Plan (1980-
85) is under formulation and as such 
the details of the industrial develop-
ment programm-e in the country.. in-
cluding those in the State of Karna-
taka, during this FiVe Year Plan 
period have not as yet been finalised. 

Central approval to "The Compulsory 
S~reenin, of \Vest Bengal Films Bill, 

1979" 

2252. PROF. RUP cHAND PAL: 
SHRI JYOTIRMOY BOSU: 

Will the Minister of HOME AF-
FAIRS be pleclsed to state: 

(a) whether it is a fact that a Bill 
called "The C~mpu1sory Screening of 
West Bengal Films Bills, 1979" is 
awaiting clearance from several Min-
istries of the Central Government for 
a long time; and 

(b) if so~ the reasons for the delay 
in the clearance of the above Bill? 

THE MINISTER OF STATE IN 
THE MI~"1STRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a) 
and (b) The Compulsory Screening 
of West Bengal Films Bill, 1979 was 
received as a draft Bill for previous 
sanction of the President under pro-
viso to Article 304(b) of the Constitu-
tion before its introduction in Ule 
State Legislature. The Bill proposes 
to impOse restrictions on the freedom 
of trade and commerce Or inter-

courses within the State and variou8 
constitutional and legal issUes are 
involved. These are bein' considered. 

Patents obtaiDecI by Defeace Besearda 
Orp.D1a.t.iOQ 

2253. SHRI K. T. KOSALRAM: Will 
the Minister of DEFENCE be pleased 
to state: 

(a) whether it is a fact that during 
the past 30 yt&rs only 6 patents have 
been obtained by 35,000 scientists 
working in Df:'fence Research and De-
velopment Organisation; and 

(b) if so, tbe steps being taken to 
imprOVe the research effort in the 
Defence Rese&rch Organisation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) and (b) 
No, Sir. The primary role of Defence 
Research and Development Organisa_ 
tion (DRoo) is to design and develop 
weapons and equipment required by 
the Services for which it is not a 
practice to obtain parents. However, 
SOme items which have civil applica-
tion also, haVe been patented. l01 
patents have so far been obtained by 
DRDO of such items. 

Maharashtra-Kamataka Boundary 
disputes 

2254. SHRr A. T. PATIL: 
SHRI Vll..AS MUTTEMW AR: 

Will the Minister of HOME AF-
FAIRS be plt'ased to state what steps 
Government propose to take for early 
solution of the Maharashtra-Karnatakal 
boundary dispute? 

TIiE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRr YOGENDRA MAKWANA): 
The Maharashtra-Karoataka boundary 
dispute can be resolved only with the 
willing cooperation of the State Gov-
ernments conce~ed and towaro. this 
and the Central Government wUl be 
glad to extend all aasistance. to th9' 
State Governments. 




